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Nev DeUii ihs the W thiv of July. 200,s. 

iioir ble Shri VK. hrotra. Vk -Chalrist anA 
IOEI'bie Shri Shanker Raju, MetherJ) 

Man aec Rani Sham a 
-Yo Shr Ba Kriehan, 
I'o House No. A 4/177, 
Panchbat.i Colony. Lani Boarder, 
(ihaziabad (LIP). 

(thioueii Sh. A.K. Behra) 

Versus 

Dr. K.E. Paul. 
Commissioner of Police. 
Police Headquarters, 
J.P. Estate, 

r 
iJi1I .1. .1 

2. 	Shri Deepak Mishra, 

Jo in! Commissioner of Police, 
Police Headquarters, 
LF, Estate. 

New Delhi - 110 002. 

(through Sh. Harvir Siugh) 

Respondent 

Order (Oral) 

Hen'iile Shr Shaker Reju, Metn berJ): 

Heard the learned counsel for the parties. 	14 

2. 	In our couidered view, in the fact that it is 110At 	iute 	that the petitioner wa ra  

dismissed 

 

WUS not undei suspension as his suspension was revoked on 17.1.2001 aiid the 

oid.r a.s passed on i9.07.200. in so far as quashini the cider and reinstating the 

petitioner is concerned, it has been passed in true letter & spirit. However, the words 

deenied place under sizpensioif' are imot in accordance with our directions. 



a 

3. 	In this view of the matter, the LP. i dispusd of with a. direction to the 

respondents to pass an order within a week froni today dietin the words deemed place 

under suspension" as staled in the first paraQraph of their order dated [9M7.2003. Notices 

are disclianied. 
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